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O R D E R 

08.07.2019: Mr. Mandeep Kalra, learned counsel appearing on behalf of 

Respondent 1 and 10 submits that lead counsel Mr. Navkesh Batra has been 

diagnosed as Dengue Patient, due to same he is unable to appear and argue the 

appeal.  Learned counsel appearing on behalf of the Appellant does not dispute 

the same. 

 In view of this, the appeal is adjourned.  Let it be listed ‘for hearing’ on 

1st August, 2019. 

 In the meanwhile, learned counsel for the Appellant shall be at liberty to  
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file rejoinder to the reply filed by Respondent No. 1 and 10 with provision to 

provide advance copy to learned counsel for Respondent. 
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